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Reservations for S.C. & S.T.in
Government Services.

2467. SHRI R. L. KUREEL : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of the Ministries, Depart-
ments of the Government of India, Public
Under takings, Subordinate Offices who
have failed to submit the requisite informa-
tiva regarding rescrvations for schedulcd
castes and scheduled tribes in Goverrmant
services to the Commissioner for Schedulcd
castes and Scheduled Tribes appointed by
the Government of India during the last
five vyears ;

(b) the reasons for not furnishing the
information to the Commissioner’s Office -
and

(c) what action the Commissioncr, for
SC and ST has taken against the Depart-
ments concerned found guilty for not sup-
plying the information periairirg « €
and ST employees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
gSHRI DHANIK LAL MANDAL) :
a) According to the information fur-
nished by the Commissioner for 8.C. and
S.T. during the last five years majority of
organisations supplied statistical informa-
tion with considerable delay. They have
especially noted the cases of bureau of
Public = Enterpriscs, Dcpartment of
Personnel and Ministry of Railways for
Persistent  default.

(b) No reasons have been given for the
delays.

(¢) The Commissioner for S.C. and S.T.
has highlighted this mattcr in his Annval
Reports.

Taking Over Electricity Projects.

2468. SHRI DRONAM RA)U
SATYANARAYANA :
SHRI B.P. KADAM :
SHRI G.S. REDDI :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government propose to take
over big electricity projectsin the country:
and

(b) if so, the details thereni .

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b). Electriciity is » concufrent suticet
unc'er the Constitshen, The organisa-
tional structure of the clectricity industry is
governed by the Electricity (Supply)
Act, 1948. Under the Act, State Electri-
city Boards have been constituted for the
generation, distribution and supply of
electricity in the most cfficient and economi-
cal manner. The private electric supply
Companics continue to functicn in  cordi-
nation with the State Electricity Boards,
but their role is only marginal and several
States have taken over the assets of the pri-
vate licences. ‘I'he Indian Electricity Act.
1910, Prescribes the procedure for acquisi-
tion of assets of the private licences by the
State Governments. Under the Industrial
Policy Resolution, 1956, the generation
and supply of Electricity is the exclusive
responsibility of the State. However, the
policy provides for the expansion of the
existing privan-ly owned units of the possi-
bility of the State securing the cooperation
of private enterprise in the establishment
of new units when  the national interest so
require.





